| GUWAHATI BENCH

GUWAHATI-05 |
(DE'STRUC’I‘IO.N'OF' RECORD RULES,1990)
RAICP Nowisfisrsssse

, . -.E;P/M.A.Nd........-....
1 Ordgrs S'heet.}...,..'. .............. PgO!
2 J\i_dgrf;ent/Orde'r-dtd ............................ Pg ........ oo
3 Jﬁdgmcﬁt 8 Order Atd...vvvnrnenssinn Received from H.C/Supreme Court |
b 082 MO P USRS T e |

o
=
’U.
S~
o
o
xR

6. RA/CPuvvrrinrricscin R ST . SO - SO
7. (- T I - T &} N tolol N
8. Rejoinder..couvererersereies 'Pg ........... evieenens 80useruessssnrers
: 9;’.R€p1'y; ....................... cevesenirnaseens U - RO L T
| iO.Any'dther?apefs..' ................................. Pgu.iiviiinin RN { IPPPPPITS
» 1\]:":\I£emo o'fAppeaxancc‘..;.-.»....'..f... ..... e ,.
12.A_dditionamfhdavit ..... o .......... e .....
13. Written Arguxr;enfs.-...,...;.;.; ...... ................. — vervennens ‘
14. Amendement Reply by Rés‘_pvondehts., ...................
| 15.'Am§ndmént'chl}; filed by -thc_Applicérit; ........... SRR

16, COUNLET REPIYiieiierinrivenriarsnnsresieessersorsnessossonssssenssseessessosssssssnssessanionses

- )




A

'*“‘"t:'.' i ) ) .

FRM NO, 4

( See Rule 42 )

IN  THE CENTRAL ADMINISTRATIVE ‘TRIBUNAL
GUWAHATI BENCH s225 GUWAHATI.

. o (RDER _SHEET~
' CQﬁ%x@#Q
APPLICATICN: NU. 282 i 0]

APPLICANT (s)\f Aelhironn. Das L otm

RESPONDENT (s) L,\ cO. T Yomn

ADVECATE FIR APPLICANT(S) Mo . Cln cvrdion M N DYoo aonn M, G N, Chaledod;

e ADVECATE FR RESPUNDENT( s) '
: A : - | ”
. % B "
‘ Notes ’f the Registry dated Order o the Tribural
747401 T T

ibis application s in form . Heard couns=l for tha parties,

g’”. ROT I e ) denation L © Tha application is sdmitted. Call for

et . ' '

\ (p :-0 Lo fhd vide the records. Issue notica to show causs as te
. e CF, why the interim order as praysd for suspending

for Ry, 50/ depcetod vide

- 1
|

: ”’0137‘/\' éc;%fw 45 5 !
v A %

the order dated 12-7~2001 shall not granted.
Returnable by 2 weeks. In tha meantime the
- status quo shall be maintained till the

: returnable daye
List on 20-3-2001 for further ordere

e St e

Mamber Vice=Chairman
mb
Nﬂ#‘. kisk an
N/;a,. Nt pgonel auct Zem) A6 ‘ .o ’ |
aclknk 20.8.04 List on 20.9.01 to smable the

*-?‘”/é lor (emy Ko Aes ol
/2(6 A v/ respondents to f£ile written statement.

fQC\ 4 lv e /? L
_D/Ne Mﬁﬁ)ﬁw | Interin ocrder dated 30.7.01 shall
continge. .

Wi} (oo o Y
Hanber ~

Vice-Chairman

No. Wt han shetencewF Wy [ o

: AN
\.)—Ug\;\ {\}‘; M ¢

ﬁ}ﬂ
%a‘




« e’ ° 4 \

20,900 List on 15/16/81 to anablexthe.: s 4 V |

- y . gg %Mz | . | respondanta to file uritte;; Wg. S . »—w
R T o Interim ordar datad 2‘7.7.01 Shall continua.
, Vice=Chairman
c . mb
6. lo. s | - 19,10,01 ‘ :Uritten' statement has been Ffiled,

Two weeks time is alloued to the applicant

0SS wm\\"“ﬂ SR to File ra;oxnder.
oy o k@v%MM:& -, liston 29.11 2001 for ordaer,

- > L .  Member

be 'R.mdqmr\oiu-g \'\i‘/\ l”—%u bb

%tﬂ-d - 29.11.01 Written statament -has been Flledg
2o - S ' The applicant may file rejoinder, if any,
Waf : ~ - ulthln 2 waeks from today, - .

List ©cn 14,12,01 for ordsr,.

.k N '_ Membe Vice—Chalr'nan
N T = - 14412,01 0 Uritten stagem&nt has bepn filed, The
R T N R applicant are\'aent file regolndar though
J\\b .\Z&—A,cw\c[ \\'% h&% ST time miilwxw was granted, The, case may now
‘-,[S_C‘ | SR © be listed for hearing. X
s T .- f . T ’ -
/@/ o List on 1541402 for hearing, I"_\ean- ]
S e ‘while, the applicant may file rejoinder, |

if any, bafore the date of‘,hearing.

- (J . ’ ) .
o Member
. mb

1541.02 on the prayer of Mr.M, chanda
MNo. lzo_pnmaLUz, ey ' leamed counsel for the applicant case

Chaw e, . - 13 adjourned to 1142.02 for hearing,
, i ‘

202~ pL L’&(Aad\__\n i
3 | ember Vice~Chairmman®
n _



N

| T wihs swem 3 i
B0 < dapnisnative Fribueal 3 %\ .

i 23 il 2 R

» TR 3%

I Gurahatl Beney N

ADMINISTRATIVE TRIBUNAL

T
v ('
7
4

GUWAHATI BENCH

( An Application under Section 19 of the Administrative Tribunal Act, 1985) % -

L

Title of the Case 0.A. No_ 282 12001
Sri Abhiram Das & Ors. Applicants
-Versus- ,
: E;Union of India & Ors. Respondents '.
INDEX
| SI. No. | Annexure | Particulars Page No.
e Application 123
Iz - Verffication 24
_3§ 3. 1 A few copies of appointment order,
i selection list and successful A5-3F
i completion of probation period.
2 Memorandum dated 04.03.99 39- 4
. |5 3 Memorandum dated 22.07.99 41— 42
‘ 6. 4 Order dated 20.05.99 43- 4l
7. 5 Memorandum dated 29.11 .99 A47-49¢
8. 6 Memorandum dated 05.07.2001 49- 5%
9. 7 Order dated 12.07.2001 I8
Iy & @Cﬁnf -t Oncliily Q& 7.0 59
| Date:25.7.2000 Filed by -
Advocate

JbNearon




THE CENTRAL ADMINISTRATIVE TRIBUNAL
GUWAHATI BENCH
(An Application under Section 19 of the Administrative Tribunals Act, 1985)

BEMEEN
1. | Sri Abhiram Das
Son of Sri Ram Chandra Das
. Senior Field Assiétant (Homeo)
i Office of the Area Organizer,
. §.5B/VF, Ukhrul, Manipur
r Dist. Ukherul .
. Distriet-Sonitpur(Assam).
2. Sri Ravindra Joshi
sg Son of Sri Harish Chandra Joshi
Senior Field Assistant (Homeo)
Office of the Area Organiser, Palin,
$.5.B.,P.O.Palin,
Lower Subansiri,
Arunachal Pradesh
PIN 791120
3. . Sri Samiran Biswas
vi Son of Late Manmath Nath Biswash
, Senior Field Assistant (Homeo),
| Office of the Sub Area Organizer, MIAO
, SSB, P.O0.MIAO
: District Chamglang,

" Arunachal Pradesh.
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Sri Hemanth Kumar

Son of Late Dr. Padam Sharma
Senior Field Assistant, |
Office of the Sub Area Organizer,
SSB, Passighat, P.O. Passigahat
Arunachal Pradesh.

Sri Bhabendra Nath Bharali

Son of Late Gajendra Mal Bharali
Senior Field Assistant (Homeo)

Ofo the Area Organiser, North Kamrup,
Howly, District-Barpeta,

Assam.

Sri Pabitra Kumar Sarkar

Son of Late Paresh Chandra Sarkar
Senior Field Assistant (Homeo),
Olo the Sub Area Organiser

S8B, Kokrajhar,

District-Kokrajhar, Assam.

-AND-

Union of India

Through the Secretary to the
Government of India,
Ministry of Home Affairs

New Delhi.

Director General of Security
Office of the Director,

S.S.B,, East Block-V,
R.K.Puram, New Delhi-110066.
Sub Area Organiser,
§.8.B.,Palin, P.O. Palin,
District Lower Subansiri
Arunachal Pradesh.

..... Applicants
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Sub Area Organizer, MIAO
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SSB, MIAO, P.O. MIAO

District-Changlang

- Arunachal Pradesh.
5. | Sub Area Organiser,

i SSB, Passighat,
P.O. Passighat,

j 1 Arunachal Pradesh
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DET{\ILS OF THE APPLICATION

1 Particulars of orders against which this application is made.

.......Respondents

! This application is made against the impugned order issued under |
1

E
i
Né n"aorandum bearing No. 4/SSH/A1-4/2001(2)-1982-2032 dated 5.7.01 issued by the

Irispe'ctor General (Pers), Govt. of India, Ministry of Home Affairs, New Delhi whereby

I
, ar;m 'bltrary decision has been taken by the office of the Director General Security,

; vti of India, Ministry of Home Affairs, New Delhi declaring the applicants surplus
cc%mtrary to the policy issued by the Govt. of India of 10% cut in different cadres of the
Dnre |tor:ate General of Security and also against the arbitrary decision of surrendering
thlL gntire cadre of Senior Field Assistant (Homeo) following the order of the Cabinet

Sécréietariat vide impugned letter no. A-11011/17/97-00-1-448 dated 20.5.1999 and also
|

agiairjist the adjustment of pay earned by the applicants in the cadre of Senior Field

A%sisﬁant (Homeo) with the future increments after reversion to the parent cadre of

|




éonstable and also praying for a specific direction upon the respondents to

éccgmmodate and adjust the applicants against the éxisting available vacancies in the
(.
q;adfr;e of Senior Field Assistant (Madics), Head Constables (General Duty), Head

I
q:ori‘l;stables (Madics), and to the cadre of Senior Field Assistant (General) as the
L

a;pp!jcants possessing the requisite qualiﬁcations for appointment on transfer basis to

tlfiwe éforesaid cadres and for a further direction to allow the applicants to continue in
|
thei;_f present cadre as per earlier decision of the respondents till the process

aldjustment and accommodation to the post of equivalent rank and status are over and
a*iso for a declaration that the pay and allowances earned during their service period
m the cadre of Senior Field Assistant (Homeo) should be protected and their pay

srLou‘!d not be adjusted with the future increments in the event of their reversion in the

céjdré of Constable.
Lo

2. 1 Jurisdiction of the Tribunal

Tﬁe ﬁépplicants declare that the subject matter of his application is well within

I
i

théje jdyrisdiction of this Hon'ble Tribunal as the applicants are civilian Central

Gciiverinment employees working under the Directorate General of Security, SSB, New
( u

Delht

3.1 ' Limitation
Lo |
Th? applicants further declare that this application is filed within the limitation as

prescribed under section 21 of the Administrative Tribunals Act, 1985,

‘i

4 | Facts of the Case

4. 1{ ' That the applicants are citizen of India and as such they are entitled to
all the nghts, protections and privileges as guaranteed under the Constitution of India.

42 1 ~§That your applicants beg to state that the grievances and reliefs sought for in
this:i agblicaﬁon are common and working under the same Department, as such the

apﬁ!ica;r\ts pray for grant of permission to move the Hon'ble Tribunal under section
] ) .
|f
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4(5)(a) of the Central Administrative Tribunal (Procedure) Rules, 1987 this application
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jo;inthl( in a single Application.

4j3 | That all the applicants were initially appointed on regular basis after being
q?aﬁiﬁed in the selection test in the cadre of Constable under the Respondents — SSB?
G?overnment of India, Ministry of Home Affairs in different dates during the years 1994-

1996'. All the applicants have passed the Matriculation Examination at the time of their

|n‘|t|al recruitment. The applicants while working in the cadre of Constables in

ptjlrsi;fance of departmental advertisement they have volunteered for appointment on
[
s&le tion in the cadre of Senior Field Assistant (Homeo) and accordingly all the

appli%ants were declared selected for appointment to the cadre of | Senior Field
Aésiéjtant (Homeo). on successful completion of training course in Homeo. It would be
rellevépnt to mention here that the cadre of constable are in the operational side under
thg [Lirectorate of Security General, SSB but the post of Senior Field Assistant
(l-iomeo) belong to the civilian wing under the same Directorate of Security General.
SSB,. overnment of India.

fi It is further submitted that all the applicants who were initially appointed

as Cc%nstable in between the year 1976, and 1991 respectively and all the applicants
were 'Eappointed in the cadre of Senior Field Assistant (Homeo) during the year

19;194.f|1 995/1996 and 1998 on transfer basis from the cadre of Constable. After their
selection to the cadre of Senior Field Assistant (Homeo), the applicants although
apLoihted on transfer basis and had been place on probation for a period of two

]
yeérs' from the respective date of appointment in the cadre of Senior Field Assistant

(Htj')meo). It would be evident from the Annexure-1 (series) how the applicants were

H
[
Ir |

appoil[ed to the cadre of Senior Field Assistant (Homeo) from the cadre of Constable.

Mcjﬁfre g' articularly it would be evident that the past services rendered in the cadre of
.
constable would also be counted towards service as Senior Field Assistant (Homeo)

B @BwacQw
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for the purpose of Pension, leave etc. it would further be evident from the Annexure-

Seri%s that all the applicants have satisfactorily completed their two years probation

pjbricj:p in the cadre of Senior Field Assistant (Homeo).

I A few copies of appointment order, selection list and successful

completion of probation period are annexed as Annexure-1 {series),

44 That your applicants while working in the cadre of Senior Field Assistant
(F;-lortiwo) (for short SFA(H)), the Government of india decided to reduce at least 10%
o# p@:sts from the existing cadre strength in all the Central Government departments. In
pursui.lance of the aforesaid policy of 10% cut in the existing strength the directorate

Gen,nlral of Security issued a Memorandum vide letter bearing No. 38/SSB/A-4/98(1)-

8;80‘ dated 4.3.1999 wherein it is stated that in response to Ministry of Finance

(Department of Expenditure) U.O. No. 7(7)E.Coord/92 dated 4.3.1997 sent under
dabiipet Secretariat E.O. No. A-11011/17/97-D.0.1-676 dated 30.12.1997 a proposal
wias'isent to Cabinet in May 1998 seeking exemption from the purview of 10% cut in
sﬁﬁ istrength of SSB Organisation on the grounds that all posts sanctiqned in SSB
a|;'e f;bperational in nature and surrendering of any post would deprive the units
c{onciémed of the services of such functionaries. The Cabinet Secretariat did not agree
to sﬁich proposal and insisted upon to identify 10% of post of sanctioned strength for
sdrrénder. it is further stated that to comply with the Government order to identify the
posts which could be surrendered under 10% cut a review was undertaken at SSB,
Directorate keeping in view of the operational efficiency of the organisation and taking
ail 1z%\spects into consideration a proposal was sent to Cabinet Secretariat
re‘jcorpmendin 590 posts in various ranks for surrendered as shown in the enclosed
Ahneixure A. It was also stated in the said impugned Memorandum dated 4.3.1999
thiat 3|since 590 posts have been shown in the Annexure have already been
recommended for surrender, all units are requested not to fill up the existing vacant
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post:?and also those posts which are likely to fall vacant due to retirement, resignation,

deaﬂi etc. in near future. The relevant portion of the Memorandum dated 4.3.1999 is

quoted below for kind perusal of the Hon’ble Tribunal.

“Sub : 10% cut in the staff strength of SSB.
In response to Ministry of Finance (Department of Expenditure) U.O. No.
7(7) E.coord/92 dated 4.3.1997 sent under Cabinet Secretariat U.O. No.
A-11011/17/97-DO.1-676 dated 30.12.1997, a proposal was sent to
Cabinet Secretariat in May, 1998., asking exemption from the purview of
10% cut in staff strength of SSB Organisation on the grounds that all
posts sanctioned in SSB are operational in nature and surrender of any
post would deprive the units concerned of the services of such efficiency
of the organisation, but Cabinet Secretariat did not agree to our proposal
and insisted upon to identify 10 % posts of sanctioned strength for
surrender. Comply with the Govt. orders to identify posts, which could be
surrendered under 10% cut, a review has been undertaken at SSB
Directorate keeping in view the operational efficiency of the organisation.
Taking all aspects into consideration, a proposal was sent t§ Cabinet
Secretariat recommending 590 posts in various ranks for surrender as
shown in the enclosed Annexure’A’.
2. Since 590 posts as shown in the Annexure have already been
recommended for surrender, all units are requested not to fill up the
existing vacant posts and also those filled posts, which are likely to fali
vacant due to retirement, resignation, death etc. in the near future."
It would further be evident from the Annexure enclosed to the Memorandum
dated 4.3.1999 wherein total sanctioned strength including gazetted and non gazetted

posts stands to 5,900 and therefore it was proposed to surrender 590 posts as per the

(@[B L}NNW@'\D
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diiredtion of the Government of India. It would further be evident in the said enclosure
mdore' particularly in the serial No. 35 where the staff strength of SFA (H) was shown.
it |ap;bears that altogether there were 89 posts of SFA (H) and out of the said 89 posts
8Ji pfosis were already filed up at the relevant point of time and 8 posts were
rémamed vacant. But surprisingly all the 89 posts of SFA (H) have been surrendered
undel the policy of 10% cut issued by the Government of India. This decision of the

Di_iec10r General of Security is quite contrary to the policy of 10% cut imposed by the

Gtiave;mment of india. It is pertinent to mention here that Government of India never

|
1 :

su;;ggésted for surrendering any particular cadre as a whole but the policy introduced

foJ; reduction of staff strength to the extent of 10% from the existing cadres of the total
stalff s’;rength Thereby it is implied that from each cadre there should be a reduction of
10% posts as per the policy laid down by the Government of India, as stated above but
!I

in |the instant case of the applicants the Director General of Security introduced an

artutrTLy policy decision affecting the service career of the entire cadre of SFA (H)

where presently 89 incumbents are working in the said cadre of SFA (H) as such the
demsmn of surrendering 89 posts is contrary to the policy decision of the Government

of Ipdaa and the said action of the respondents is unfair labour practice. By no stretch

of i}nagination, it can be said that Government laid down the policy to surrender enter
SFA (H) cadre. Therefore the said Memorandum dated 4.3.1999 is liable to be set
aside and quashed and as such the same is contrary to the policy of the Government

of I'ndta for reduction of staff strength to the extent of 10%. It is pertinent to mention

here tﬁat in spite of their best effort the applicant could not collect the policy decision

Clrcuﬂar of 10% cut and as such Hon'ble Tribunal be pleased to direct the

J

respontents to produce the said circular for reduction of staff strength to the extent of

10 % b| =fore the Hon'ble Tribunal for kind perusal.

A copy of the Memorandum dated 4.3.1999 is annexed as Annexure-2.




4.@5 That your applicants beg to state that the Directorate General of Security, office
of; the SSB also issued Memorandum bearing letter No. 4/SSB/A-4/99 () - 3390-3435
d%ted 22.7.1999 wherein it is stated that all posts of SFA (H), AFO (H), and DFO H)_
h.%vebeen surrendered under the 10% cut policy of the Government of India.

46 ~ That it is stated that Directorate General of Security, office of the Director SSB,
Néaw Delhi also issued another Memorandum vide letter No. 4/SSB/A-4/99 (i) -~ 6113-
61 dated 29.11.99 wherein it is stated that since the complete para homeopathy in the
orfgariisation of SSB have been surrendered under 10% cut policy imposed by the
Céntrial Government therefore there is no future avenues for promotion for SFA (H) to
the hégher rank in the SSB organisation. It is also stated that on seeing darkness of
fut[uré_i prospect of the incumbents of the cadre of SFA (H) the competent authority has

|
dej:cidtfed to allow willing persons to repatriate their parent group Centre.

In the said Memorandum dated 22.7.1999 it is stated that all posts of SFA

Homeio AFO Homoeo and DFO Homoeo have been surrendered under the 10% cut
impos{ed by the Central Government, it is further stated that in order to adjust
incum%bents working on those posts and or who are interested to revert to their parent
Grou;; Centres, a list of Group Centre personnel selected for appointment on transfer
basis Eas SFA (H) is enclosed with the direction to :-

a) forward vacancy of Constable (GD)

f,b) List of personnel recruited with them/junior to them got promotion to
 higher rank with date.

i‘c) Their position (individual wise) in the GC but for their
selection/appointment to the post of SFA (H).

, 'd) Whether these personnel can be adjusted in GC on their reversion to

parent cadre.

It is furthér stated in the Memorandum dated 22.7.1999 in paragraph 2
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that the incumbent who are serving in the cadre of SFA (H), who will give in writing
their willingness without claim of senivority over those constables (GD) of the Group
Cbntre who were junior to them in the inter se seniority of constables but promoted as
Head constables (GD) may be consider for reversion as constables, if vacancies in the
Group Centre are available. It is further directed that this exercise may be considered
only éﬂer the above information is available and the pros and cons of the proposal is
examined in greater details. The relevant portion of tﬁe Memorandum dated 22.7.1999

is quoted below :

“Sub: ADJUSTMENT OF SURPLUS PERSONNEL UNDER TEN
PERCENT CUT  IMPOSED BY CENTRAL
GOVERNMENT.

All posts of SFA (Homeo), AFO (Homeo) and DFA(Homeo) have been
surrendered under the 10% cut imposed by the Central Gowvt. order to
adjust the incumbents working on these posts and/or who are interested
to revert to their parent Group Centres, a list of GC personnel selected
for appointment on transfer basis as SFA (H) is enclosed with the
direction to :-

a) forward vacancy of Constable (GD)

b) List of personnel recruited with them/junior to them got promotion
to higher rank with date.

c) Their position (individual wise) in the GC but for their
selection/appointment to the post of SFA (H).

d) Whether these personnel can be adjusted in GC on their reversion

to the parent cadre.

2. The SFAs(H), who will give inwriting their willingness without claim
of seniority over those constables (GD) of the GC who were junior to
them in the inter se seniority of Constables but promoted as Head

constables (GD) may be considered for reversion as Constable if

MUTM'\O
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vacancies in the GC are available. This exercise may be considered only
after the above information is available and the pros and cons of the
proposal is examined in greater details.

3. The above details should reach this directorate on or before 31%
July, 1999. Names of personnel if any left out may aiso be intimated
quoting SSB Directorate reference vide which selecticn to SFA (H)

conveyed."

In view of the decision communicated through Memorandum dated 22.7.1999 it

appears that the Directorate General of Security, office of the Director SSB, New Delhi
decided to surrender all posts of SFA (H), AFO (H), and DFO (H) and thereby
adversely affecting the service prospects of the present applicants and the aforesaid
decision of the Director SSB is contrary to the Policy of 10% cut imposed by the
Central Government. It is categorically submitted that the Govt. of India never
suggested to surrender a particular cadre as a whole rather Government of India,
simply suggested that there should be reduction of 10% posts from the existing
sanctioned strength but the Director SSB, New Delhi in total violation of the Central
Government Policy of 10% cut decided to surrender all posts of entire Homeopathy
Cadre including the posts available in the promotional avenue for SFA (H).

It is pertinent to mention here that it appears from the Memorandum dated
22.7.99 as well as from the Memorandum dated 29.11.99 that only those Senior Field
Assistant (Homeo) will be reverted who are willing to revert back to their parent Group
Centre as Constables in the operational side.

It is also categorically submitted that none of the applicants, submitted their
willingness to revert back to their parent cadre as such the applicants were confident
that their service prospect shall not be affected following the decision of the Central

Gowt. of 10% cut policy.
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A copy of the Memorandum dated 22.7.1999 is annexed hereto and
marked as Annexure-3.

47 That most surprisingly the Government of India, Ministry of Home Affairs, office
of thé Director General, SSB,New Delhi issued the impugned Memorandum t;earing
letteié No.4/SSB/A-4/2001(2) - 1982-2032 dated 5.7.2001 wherein it is decided that all
the 79 (seventy nine) posts of Homeo who have been rendered surplus due to
aboli&ion of Homeopathy cadre has been decided to transfer them back to their parent
units‘;’cadre, in order to implement the decision of the Cabinet Secretariat
comn?hunicated under order No. A-11011/17/97-110-1-448 dated 20.5.1999 and further
instrtic‘ted as follows : |

1 “1 On their re-transfer to their parent Cadre, as constables/FAs as
the case may be, the SFAs(H) will regain their seniority above their
immediate juniors with consequential benefits. They will be held against
the vacancies are not available, they may be adjusted against other
i vacant posts under GFR-77. If their inmediate juniors have been already
promoted to the higher rank(s) these officials will be put through the
] required training course(s) so that they are promoted to the relevant
rank(s) against available vacancies adjusted under GFR-77.

ii) The pay drawn by the SFA(s) (Homeo) immediately before their

re-transfer to their parent Units/Cadre, shall be protected and adjusted

against the future increments. If required by issue of specific orders.

3 iii)) In view of (ii) above if any one of these 79 SFAs (Homeo) happen
to draw salary more than his immediate senior(s), the latter cannot claim
parity with him.

3. In case an SFAs(Homeo) desires to opt for voluntary retirement,

in the event of his having rendered the qualifying service for petition etc,
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he should tender 3 months irrevocable notice for voluntary retirement
immediately and allowed to proceed on voluntary retirement from the
rank of S.F.A.s(Homeo).
4.. A list containing names and other relevant particulars of the 79
SFAs (Homeo) is enclosed.
5. The DG, SSB, has desired that follow up action on the above lines
should be taken by the concerned Commandants by 31% July, 2001
positively. The D.O.s/D.1.Gs will send information to this Hgrs about the
action taken, by 15.8.2001.
6. This has the approval of D.G., SSB.
Enclo : As above
Sd/- lllegible
(N.C. Joshi)
Inspector General (Pers)”
" In view of the aforesaid impugned order the service prospects of the present
applicants is going to be seriously affected as per clause | of paragraph 2 of the
impugned Memorandum dated 5.7.2001. The present applicants has been ordered for |
.immediate reversion to their parent cadre as constables even though their juniors
might have been promoted to the higher ranks. It is further instructed that if vacancies
of Cc:mstables are not available in that case they may be adjusted against other
vacaﬁt posts under GFR 77 and further stated that after reversion of the applicants if it
is fouhd that their immediate juniors have aiready been promoted to the higher ranks
in th‘ét event the present applicants will be given necessary training so that they can
be cobsidered for promotion to the relevant higher ranks.
- It is also relevant to mention here that the decision of the Government of India

contaihed in clause (1) of the impugned letter dated 5.7.2001 is contrary to the

A sndno
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G}ovgmment Policy of 10% reduction of sanctioned strength imposed by the Central
gjilovefrnment and if the same is implemented in that case the applicant will be
a%jvérsely affected so far as their rank and status are concerned. It is a settled
pé)sit}on of law that no Government employees can be transferred and posted to lower
rénk‘ and status and moreover in the instant case it appears that the Directorate
G?neral of Security, New Delhi made a clear departure from the policy decision made
by thé Government of India so far 10% reduction in existing strength is concerned and
arbitrarily decided to surrender entire Homeopathy cadre in total 79 existing filled up
p<é>sts and it would further be evident that the respondents made a departure from the
eérlie_f decision which was communicated by the Memorandum dated 22.7.1999 and
29.1 1.1999 and moreover the provision of GFR 77 is not applicable in the instant case
anid on that short ground the impugned order dated 5.7.2001 is liable to be set aside
anid quashed. |

: It is further stated in the said Memorandum dated 29.11.99 that options from
wi?lin{g SFA(H) may be obtained for reversion to their parent cadre and the same can
bt; fohvarded to the concerned group centre and also requested the concerned
Divisional Organiser to finalise the matter under intimation to the Directorate General
and QIso stated that those employees who are serving in the cadre of SFA (H) are
willing to continue in the Homeo cadre would be allowed to continue as such fill they
are wéeded out. It is further stated that a list of SFA (H) showing their parent Group
Centrg/Units appended there with for necessary action. It is pertinent to mention here
thaj_t unfortunately the said list could not be obtained by the applicants in spite of their
best eiffort although they have obtained the Memorandum dated 29.11.1999. Therefore
Ho%h’bl:e Tribunal be pleased to direct the respondents to produce the list of SFA (H)

mentioned in the Memorandum dated 29.11.1999 for perusal of the Hon'ble Tribunal.

LA emOno



15 a

The relevant portion of paragraph 3 and 4 of the said Memorandum dated 29.11.1999

is qu«?ted below :

“3. In view of the above, it is requested that option from willing SFA
(Homoeo) may be obtained for reversion to their parent cadre and may
}a be forwarded to the concerned Group Centre. Matter may be finalised at
your end under intimation to the Directorate. Those who wouid like to
continue in the Homeo Cadre will be allowed to continue as such till they
are wasted out. List of SFA (Homoeo) .showing their parent G.Cs/Units
as enclosed for necessary action.

4. This issue with the approval of the Director, SSB.”

Therefore it is quite clear from the above decision of the respondents contention

in jparagraph 3 of the Memorandum dated 29.11.99 that the present applicants who

are servung in the cadre of SFA (H) would be allowed to continue till those cadres are

h

ded out. The aforesaid decision might have been taken considering the large

interefét of the present incumbents who are holding the post of SFA (H) in the

Direcl?rate of SSB.
! Copy of the Memorandum dated 2051999 and 29.11.1999 are
annexed hereto and marked as Annexure-4 and 5 respectively.
| ;. That it is stated that the decision contained in clause 2 of the impugned

Memorandum dated 5.7.2001 is also hlghly arbitrary as because as per the said

o
00,

demsnon contained in clause 2 that whatever pay earned by the applicants
md:wdl ally in the higher scale of Rs. 3200-4900 is now sought to reduce gradually by
waJv of adjustment with the future increments in the event of their repatriation to the
cadre ‘f Constable as ordered in the impugned Memorandum dated 5.7.2001. It is

categon{Llcally stated in the said Memorandum that in clause 2 of the impugned
|

meho ndum that on re-transfer of the applicant to their parent unit/cadre , their pay

DhNsrnnOno
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dra,;wnin the cadre of SFA (H) shall be protected and the same would be adjusted
aga%inst the future increments. This means that in the event of their repatriation they
wiII: not earn any increment so long their higher pay earned in the cadre of SFA (H) are
adjfusted. Therefore this clause is also liable to be struck down as because the service
rendexfed by the present applicants during the last six to seven years and pay earned
during the said period will be taken 'away by the respondents by way of adjustment
thrc;mgfh their future increments in the cadre of constable. It is also pertinent to mention

here that if the impugned decision contained in the Memorandum dated 5.7.2001 is

imélemented in that even the applicant will be placed to in the lower scale of Rs. 3050- -

4590 from the pay scale of Rs. 3200-4900 which also going to affect adversely the

serfvice;z prospect of the present applicants.

'In paragraph 5 it is further stated that the Director General, SSB as desired that

folljow"up action on the above lines should be taken by the concernecd cqmmand by
31 37.2001 positively. The Divisional Organisers will send information to the
He;adquarter about the action taken by 15.8.01. This action of the respondents is also
unfair, as the arbitrary decision is sought to be implemented without providing any
opﬁor’@unity to the present applicants and in total violation of the principle of natural
justice’. In this connection it is relevant to mention here that earlier option was sought
fro}n the applicants by the respondents vide their Memorandum dated 28.11.1999, but

subsequently the respondents have taken altogether different decision which is

cofnmunicated by the memorandum dated 5.7.2001. As per the Memorandum dated

29.11.1999 the applicants were under the impression that since they have not
subméﬁed any willingness/ option circulated for their reversion to the cadre of
cohstable as desired by the Director General of Security that they wili be allowed td
co]ntiﬁue in the existing post of SFA (H) in the greater interest of the employees. But

the subsequent decision communicated through Memorandum dated 5.7.2001 is

A%LR*M on’>
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| contréry to the 10% cut policy imposed by the central Government and the same is

now sought to be implemented by the respondents particularly the Directorate General
|
of |Security, Office of the Director, SSB, New Delhi in a very arbitrary and unfair

ma;nnié;r and taking advantage of the 10% cut an attempt is now made to abolish the

ent}ire i!Homeopathy cadre (SFA (H) which cannot be sustained in the eye of law. If the
im;]bugined order is implemented the present applicants will suffer irreparable loss in the
rank ahd status as well in the matter of their service prospects. Moreover when it was
ear?ier‘i decided by the office of the Directorate General Security, New Delhi though the

Mel’norandum dated 4.3.1999 that in order to adjust and accommodate the mcumbehts

holdlng the post of SFA(H) shall be adjusted against the other existing vacant posts as
corﬁmumcated in para 2 of Memorandum dated 4.3. 1999 The relevant portion of the
Memoriandum dated 4.3.1999 is quoted below -

1 ,‘ “2.  Since 590 posts as shown in the Annexure have already been
- recommended for surrender, all units are requested not to fill up the
’ i existing vacant posts and also those filled posts, which are likely to fall

| vacant due to retirement, resignation, death etc. in the near future.”

} In view of the above decision there is no diffi iculty on the part of the respondents
eveﬁ to accommodate and adjust the present applicants in the similar status and rank
in the a“vallable post in the following cadre under the Directorate General of Security of

SSB. ngmely, () SFA (Madics), (i) Head Constable (General Duty), (i) Head

Cons‘taBiIe (Madics) and (iv) SFA (General). It is categorically submitted that all the

]
i

above mention four cadres are similar in the rank and status with the cadre of Senior

l; _
Field Alimstant (Homeo) and all the present applicants have already passed the

1

Madics Training Course under the Respondents. Therefore fhey are quite eligible for
appomtment in the existing available vacancies to the cadre of SEA (Madics). It is also

pertment to mention here that the Directorate General of Security has surrendered

Iy
i
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|

only three posts of SFA (Madics) where more than 500 posts are available under the

resé:on ents. As such there is no difficulty on the part of the respondents to adjust and
accomﬁodate the applicants at least in the cadre of SFA (H).

The post of Head Constable (General Duty), Head Constable (Madics) and
Seﬁior‘ Field Assistant (General) are also equivalent with the rank and status with the

post of Senior Field Assistant (H). Therefore the present applicants can be adjusted

andj accommodated also against the existing vécancies available in the above

meﬁtioned cadres under the respondents. But it appear now that the respondents is
now tried to make a clear departure from their earlier decision communicated vide
Merﬁor ndum dated 4.3.1999. It is pertinent to mention here that the decision
commuLucated through Memorandum dated 4.3.1999 will serve the purpose and the
best mtgrest of the administration as well as the applicants.

It is also relevant to mention here that many juniors as for example Rabindra
Sin&h Slithia, Rom Das, as well as many other juniors to the present abplicants earlier
worked in the Group Centre, Sundarbari in the State of Jammu and Kasmlr have
already been promoted to the cadre of Head Constable (General Duty) and Head
Coquble (Madics). Therefore since the applicants are senior in the cadre of
Constable vthey cannot be repatriated in the cadre of constable at this belated stage
arbitrari%y. Therefore the Hon'ble Tribunal be pleased to direct the respondents to
exploreLthe possibilities to adjust and accommodate the present applicants in the
cadrB f SFA (Madics), Head constable (General Duty), Head Constable
(madicsLSFA (General) immediately before their repatriation and till such process is
overi the Hon'ble tribunal be pleased to direct the respohdents to allow the applicants
to cbntinue in the present post of SFA(H) and also be pleased to direct the

resp%mdents not to fill up any existing vacancies in the equivalent cadre as stated

abo%e till the process of adjustment and accommodation of the present applicants are

Rliamow
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ovef otherwise it will cause irreparable loss to the service prospect of the present
apphcants Therefore it is a fit case for the Hon'ble Tribunal to interfere with and to
protect the interest of the present applicants by way of passing an interim order not to
éive5 effect to the impugned Memorandum dated 5.7.2001 till disposal of this
application.

Copy of the impugned Memorandum dated 5.7.2001 is annexed hereto and

r}uarked as Annexure-8.

5.9 That it is stated that the respondents have already started the process for
impljementation of the impugned Memorandum dated 5.7.2001. It would be evident
from the order issued by the Area Organiser, SSB, Tinsukia vide order bearing No.
NGE/E-26/2001/1 43 dated 12.7.2001 issued in respect of the applicants Shri Virendra
Sing:h and Ranjit Singh and its is expected similar order are likely be issued shortly in
respect of other applicants in order to complete the process of repatriation as
instructed through impugned Memorandum dated 5.7.2001. Therefore Hon'ble
Trib@nal be pleased to protect the rights and interests of the applicants by passing an
it}terim order staving the operation of the impugned Memorandum dated 5.7.2001 and

o;fder? dated 12.7.2001 and if any similar orders are issued in the mean time in respect

. o " . 4 - ] ,/ 2 p ,:3 - ’.l" aQ—Q
ofthe present applicants. /} sterile Case oo frosmater g Cefgoree Yz Ton's

'rnibcmfwf widde o No. A% /1007

o A copy of the order dated 12.7.2001 is annexed as Annexure-7. a~4 a
tb’b’w HE-P v OF g ervm,&m_af o #4?%—@)44&4.\: g’

510 That this application is made bona fide and for the cause of justice.

S. Grounds for Relief(s) with legal provision.

51  For that the applicants have been appointed on transfer basis to the cadre of
Séniér Field Assistant (Homeo) after being qualified in the regular selection post in
pursuance of the advertisement issued by the respondents and also undergone the

required training course in Homeo.

w,ﬁ« oZ—-ﬂaﬂ
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52 For that the arbitrary decision communicated through Memorandum dated
..

5.7.2001 is contrary to the policy of 10% cut issued by the central Government from
I

the éxis{ing cadre strength.

'5

53 | For that the Central Government never instructed to surrender entire filled up79

posts of Homeo from a particular cadre, rather the instruction of the Central
Gov!er.rr'ment to reduce 10% posts from each existing cadre but the respondents
arbigtrarily and on pick and choose basis decided to surrendered the entire SFA (H)
cadre rn violation of the 10% cut policy of the Government of India.

5. 4 r ﬂifor that the decision contained in the Memorandum dated 4.3.1999, 29.11 99
and 27~ 7.1999 is contrary to the decision is now sought to be implemented through
impugr“led Memorandum dated 5.7.2001 and 12.7.2001.

5.5 tFor that if the impugned decision communicated through Memorandum dated

5.7 2001 is implemented in that event it will adversely affect the rank and status and

pay| ard service prospects of the present applicants.

56\ !’For that the decision communicated through impugned Memorandum dated
5. 7:20[(!)1 neither in the interest of the Government nor in the interest of the present
apolrcants and the same is contrary to their earlier decision communicated through
Mernorandum dated 4.3.1999 and 29.11.1999.

5.7} L‘For that posts in the equivalent rank and status are available in the cadre of

]
SFA (Madics), Head Constable (General), Head constable (Madics), SFA (General)

unr!‘;:ler‘the respondents and the present applicants are qualified for adjustment on

transfer basis in the aforesaid cadres in terms of earlier decision communication under
the‘ Memorandum dated 4.3.1999.

5. 8 '|For that the pay earned by the applicants in the cadre of SFA (H) after
render{mg long service cannot be taken away by the respondents by way of adjustment

|§

wrth future increments.

G e
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59 For that the applicants have earned valuable and legal right for appointment in

the Eiposts available in the similar rank and status under the Directorate General of

Security, SSB, New Delhi.

6. Details of remedies exhausted :
That the applicants state that he has no other alternative or other efficacious

remedy available before him than to file this application.

7. Matters not previously filed or pending with any other Courts/Tribunal.

The applicant further declares that he had not filed any application, writ petition or suit
reg@rding the matter in respect of which this application has been made, before any
Court or any other authority or any other Bench of the Tribunal nor any such

application, writ petition, or suit is pending before any of them.

8. : Reliefs sought for :
8.1 That the impugned Memorandum issued under letter No. A-11011/17/97-110-1-

448 dated 20.5.99 (Annexure) and Memorandum issued under letter No

\\ 4/SSB/A-4/2001 (2) 1982-2032 dated 5.7.2001 (Annexure-8) and the
| Memorandum issued under letter No.NGE/E-26/2001/143 dated 12.7.2001

(Annexure- 7 ) be set aside and \yashed.

8.2@ That the respondents be restrained to surrender the entire Senior Field

Assistant (Homeo) cadre under the respondents in the name ¢f implementation

of 10% cut policy imposed by the central Government, alternatively;

e —
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the respondents be directed to adjust and accommodate the present
applicants in the existing available posts with equivalent ranks and status
particularly in the cadre of Senior Field Assistant(Madics), Head Constable
(General Duty), Head Constable (Madics), Senior Field Assistznt (General) and
also against the other equivalent cadres.

That the respondents be directed to allow the applicants to continue in their
existing capacity till the procesé of adjustment by way of appointment on
transfer basis to the posts with the equivalent rank and the status is completed.
That the Hon'ble Tribunal be pleased to declare that the pay earned, by the
applicants in the cadre of SFA (H) should be protected and the same cannot be
adjusted by the respondents with future increments.

To pass any other order or orders as deem fit and proper by the Hon'ble
Tribunal.

Costs of the application.

Interim Prayer:

During the pendency of this application, the applicant prays for the following interim

relief :

9.1

That the Hon’ble Tribunal be pleased to stay the operation of the impugned

Memorandum issued under letter No.SSB/A-4/2001(2) 1982-2032 dated 5.7.2001

(Annexure-4 ) and the Memorandum issued under letter No.NGE/E-26/2001/143 dated
|

12.7.2001 (Annexure%Z) till disposal of this application and further be pleased to direct

the respondents to allow the applicants to continue in their present post in the existing

capacity till disposal of this application.

\|0MI>
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o

The above interim reliefs are prayed on the grounds explained in paragraph 5 of

thepngmal Application and if the same is not granted, the applicants will suffer

ﬂrreparable loss and injury.

12,

)
i

-------------------------------------------

This application is filed through Advocate.

Details of Postal Order :-

Postal Order No.  : ;6L \77'9/ 65
Date of Issue : O/b/%/ﬂ

Issued from : G.P.0O., Guwahati

Payable at : G.P.O., Guwahati

List of enclosures :

As per Index.
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VERIFICATION
I Shri, Abhiram Das, Son of Sri Ra, Cjamdra Das. working as Senior Field
ASSIstant (H), office of the Area organiser, SSB, /VVF, Ukhrul, Manipur, one of the
appllc_ants in this Original Application and | have been authorised by the other
ap;_i:licénts to sign this verification on behalf of them accordingly | do hereby verify and

declare that the statements made in paragraphs 1 to 4 and 6 to 12 are true to my

knoMédge and those made in paragraph 5 are the legal advice which | believe to be

true and | have not suppressed any material fact.

And | sign this verification on this the 23rd day of July 2001.

Lblisaam 200




Registered.

No.s/ssa/Aé/92 (14);-- lf@

Dirpctorate General of Security,
Off ice of the-Director, SSB,,

: ‘East Block Level-V,R.K,Puram,

! . New Delhi=66. . .-

o ‘ ' v Pated the Nov.1993.
-4"‘MOR\NDUM :

- : sub ject :~ Ingerview for xhe post eof Senior Field
; Asslstant( Homeopathy) in the pay scale
' of Rg. 975~1660.m : N : :

Please appear for an inte:view.to be held.
in the of ficz of the D2puty inspeotor General‘ Tralning
: Centre, Salonibari/’ ssﬁ\;mm&e'ymmﬁﬁam)

y: | RemouvRGEcands on 21-12-93° ° whigh will
commence from 1030 h~ura in connectipn,with Your

selection for the nbove post e

o 2. - You must bring with. you. your High School
' Certificate ulnowing your ﬁate of bir ‘? certificama df

"all in original

iz ;g . A 3

, A . To - ' e Assistanpgbirectorf(?A)'
e : neou ot oot S Ry AR
Sy A . f No 76086 . - . 2 e "wx

Ct. pbhiram Dass, . e
c/o Commandant , Group Cen

Falakata, - ;

24/5" ' Aq‘;‘ AU Y AANE = _L Ko W7, W UL -

v




NO. 11/2/%9/(833 =(29; et e
‘ GOVERNMENTwOF =INDIA™% o I
oS DIRECTORATE -GENERAL=OF:SECURITY-- ==z v =-

RN OthCL OF THE DIVISIONAL=ORGANISER--

T SSB NORTH BENGAL &-SIKKIM= -DIVISION -

uﬁ COLL@GPPARA SILIGURI‘(DARJEELING) T e

- Subject -

10 1%; RANK or SFA(HOMEO)*IN THE SSB (AREA BIDE)

Consequent upon* selectioﬁ*of the Group Centre, SS)

e Constables on “Transfer -basisi=tozthe=ran

£xSFA(Homeo)~—in—-t)
“==pay scale. of Rs. 975-25+115@<EB% <3051 660 vide<S8B- ~Directorate ' ne:

:No.- 6/55B/42/89(9)-2356 dated - 16‘9"96*the*following -constables aj
‘posted at tho places mentioned- ‘below+against®their names to +i

:1rank of SFA (Homeo) from the date-of their~doining the post.

#8581, Name of the Present plgg
- Constable + of posting =

S SRR

No.7676086 CT(GD) Group Centr,,
Abhiram Das

O e R ey g e " 0 - -

SAO Office Dinhata
<,upder AO/Cooch Behar

vNo 8676539 CT(GD)

Tarun Kumar Roy

No.8576514 CT(GD) - Gxoup~céntre Z580- ‘Office, Siliguri

.~~Sambhu %hankar : »j~-SSB Ran&danéa ggﬁg;fép/ngpaiguri

-No .8567651@ CT(GD)~ m~tGroup—Gentra

; SAO~Offioe.Jalpaiguri
.- Ashim Roy Chowdhury-* SSBwRanidan i

under~A0/Jalpaiguri

( No.8750311 CT(GD) -

SAO Office, Gangtok
Karbong Lepcha

under“AO/Sikkim e -

5. { No. 8752306 ¢T(GD) - — Group—Centr —
: Shyamlal Chdkrabort/'-SSB-*Sikkimzzaz;'“

uhder—AO/Cooch Behar

.- No.8978118 L/NK(GD) . = Group“CentreT~——==SA0 Office;-Namchi

Narinder Singh ~n—~—~—SSB,WSunderbani~—~.nder—AO/Sikkim Sl

B e e i U T s

---n*us.s-n—-.«.-.—n-ﬂ.--—-

P

R

Certified‘that=the‘above=candidates=have=;fﬁrnishe

o= ‘_, w___ﬁ_.he~required undertak*ns=as—presex£bed;bz;&hezssB=Dxrectorato=vid

=their memo No. 6/SSB/A2/89(9)~2356—d&ted5¥6;9=96ﬁ“==**““**'xT"

The terms -and- ‘condition. a

~of- the«SFA(Homeo)»will.wbe- ~~~~~ as— pe
merit drawn by ithe- Seleotion Boardfw---~




‘f }.;,';' . - .
N e o U3 T | SOV UL Bpeeae S
o éQ"; qmnqu’bNAJ QT‘XEA/M4’~JL

£[_E/z-3jf7 ;:w,ﬂ

per rules applioable ‘and
“from time to'time.

They will be on probat on tfoxr a perio of 2° (two)
t

ayiod
“years as per SSBE T(Homeopathy. erggce~ru1es 1882
from the date they assune ¢ h§£ge;;yhidﬁ nay be ex-
“tanded or “curtailed” Hezdiscercation Tt
petnnt authori Y as p (Homeopathy) 5ervice

T yules

il) Theiv pay vzlll be flxed as’
o nstractions | 1ssued by the G

They will beé’réauired. “toiunder
1\'»*(”,0}_3}‘(\'1 for the SFA(HOF eo)
T from time 10 t*me

- He is
S 1/
.. T TR Dy Inspectorzqgggra T
- — “95B NB&S Division,Sili 35} .
o 7476085
C,f(&b) ﬂ é/..&/)(wv/ o()éo
0.
((“NJ)"/) M’a “

i ”D rocto Accounts,,
JROR Paran, Nei;DEINE=: ""J.fl’ﬂ(asﬁw____

 The, Asaistant Directof(EA
_ubB _R.X ?\1am New Delh1

SR et

:The "Arvea Organisers, SSB,
-;ﬁCoo»h behar/b{kkim~?mhe = =3
mthe date of Joinins_ptc to th

mm“Commandants, Group Centre, SSB, Falakata/Ran
TS eikkim: £or 1nformatibn“and_neoessary~a61ionarThe;=
Cowmandants _should release the concerned constable
o irmediately . ‘atitheirs places«ofﬁpostins SThey:! wi‘.ll_."~
_also obtain “Technical resignat tion” from_thi
cerned lndividualubefore_ ‘ i

‘Bub-AXoa Organisera Bﬁg‘nx“hgtay.~xf~f
Namchi/Jalpaiguri'Gan tok Maxhabhgﬂga‘ ¢

TRty et o

Trainlng Bra’ﬁ'c': '”'-"D,’Lv_;l.sioné'l—_-ﬂqri. Sili

=EhETEL

”Igion,siligufx"
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'No NGL/Q~3/2000/176 .

Q\ " . ‘Directorate General of Socurity i~
gﬁ?< ' ' Office of the Divisional Organieerz

s d

i .

'}2 g) L /I“/),IL_ )"L 9(&/\ "\’t "" ‘ Q AN \1

s

58B, AP Division, Khathing Hille. %

9739@?4 . ‘.~Itanagar. o
(: FA}}J ’ Datad: Itanagar the ZOth June/2000

0o.rd q_g
"As per recommendation of D PiC. held at Divl qus..
Itanagar on 20.6.2000, the Divisional Organieer SSB:A.P.Divn.,
Itanagar is pleased-to approve:regularisation of probation
period in respect-of the! following officials oOf A P Division ;

- £rom the .date- shown against each Aas undex = "

Sl 8Name & Designation\ Dt of : uDate of regularisation of
No. - qutt. 8probation period
' - .S8/shri- .

1, P.K. Mohanty; Steno - 18, 3,98 17.3.2000 . Div HQ, Itanagar-
2. B.R.Parida, - steno -~ ©17.3.98 - 16,3,2000 f‘Tezu Area - :
.3, Dharmendra Kumar,DFO(CC)15,6,98 14,6,2000. Div.HQ, Itanagar
4. Chijen Narzary,Driver - 01;6;98-3155.2000"v ~do- .
5. VSamiron Biswas, SFA(H)=- 30,4.98 29,4,2000 .Khonsa Area
6.-. Ravinder Joshi, SFA(H)- 18,5.98 17 5 2000,[Zir0 Area

7, sonta Bdr chetri Chowkidar- '

: ‘~26 2.98 ?5 2 2000 ziro Area ’4
*Tani Puning, ‘Peon 12/2/98 11/2/2000 *Along Area .

F.A. (Lndv

ARE’ ORGANISER(S)

Distribution: - .. DIVL JHORS :SSB ; ITAIAGAR,

: ‘Miss. PlJumanl Bhuyan, = 30 598 29,5, 2000;.WATS, Itanagar -

1. iThe Jt.Dy Director(EA) i5B Dte,. New~De1h1-110066 ,»M;“n_j{.

g

,‘32

2. Thée Area Organisers:SSB: Tezu/Khonsa/Along/Ziro- for

information and necessary achon. Necessary- entry: in this o

The Comdt.,WATS,SsB, Itahagat-for ‘information and N/A,

Necessary entry in this regard may be made- in the S/Book :

: of the official.
4, - .to A0{s)/A0(HQ), Divl HQ ssB, Itanagar, -
Se erqonnel concaerned, ' ) . :
6. Parsonal file. ‘
7. Service Book
8. Office copy..

HWQQ wﬁ‘

'fﬁig. /V€QA‘\/wcﬁﬁ“1(

m/a—

regard may. please be made.in the's/Book of:the officials, .’
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) .No.:hlru,qsr'w" ‘ .
DIRESTORATE BENERAL OF SECURITY
OFFTCE OF THE DIRECTOR,SSR
EAST BLOCK -V R, I . FURAM
NEW DELHI-110066.
DAVED THE: o 4 1,.f -
| - 2T MLy
MEMORANDUM
S | ~ ; . |
SUR:~ + WRITTEN. TEST FOR THE POST OF SFA(HOMEO.) IN  THE PAY
; . SCALE  OF Rs.975-25-1150-EB~-30-1660  WITH  OTHER
, ALLOWANCES AS ADMISSIELE TO CEMTRAL GOVT. EMPLOYEES
; FROM TIME TO TIME. -
!
z‘ ' : . ‘_ H N NN AR R

Referencs yoaur  application  for the post of Senior
Field Assistany (Momeo.) in this organisation.

1e iz proposed to hold written test to salect
candidates for  the .above post. Flease  note that only those
candidates who fulfill the following conditions are 2ligible for -
direct recruitment to the above post. o

‘a) . Matriculate  or equivalent Field Aanxvfanf /Constables
.qfﬁ 558 with ' % years service in the, grade who' “have wndergone
thar ' B : L -

1. Homaopathic course mrgan{mﬁd Ly BHEB.
;,' ’ ‘ v _ ar
2. Passed Hampnpafhy coursez frum Frwn\lpl ﬁcademy, Guial—~
dam. , ‘ PN R '
QR_ | N
3 Fassad Pﬁarmaﬂist; (Homnﬁna*hv)rcouwénkfﬁnmvvrecooni =22

inztitution or any abther corresponding course  run by
racognised institution. ’

In case you  fulfill the above conditions, 'you{{Hﬁy
appwear  for weittsn test on 20,8'T7 at OF00 4t 60 S8SE . Ghitowni,
Maw  Delhi-110047 which is situated on Gurgaon Mebivawnl s Road; 8
bins . away from Guatab Minar,  Freon Mew Delihi Rajilway Station rand
TERT Direct Buses are awailable uptn Meheasdld . From Mehrauli bus
voubs Mo 5T and S28 can be availed'to reash SSE G.C.GHhitornt.

*



T Fleass hring the following documents U0 original  for
ceszary  verification and return alongwibth attested copies of
cartificates, ' ‘ ‘

o i) Eoumational Cerbifleate (o), : _ ' L

1i) Certificate in suppoart oFf Date of Birth.

iii) Caste Cerbvificate issuved from  appropriate  avtho
by Gl mase S0/ T/fﬂ S candidates),

iv)  Original carbificate of technical Duealification.

V) Certificate in respeclt of sports/NOC if any.

i One passpart size phobtograph doly attosted by &
gazatiad wfficar,
Selacted candbdates arve liable for posting any wheve in
India. -
. The, candidates will have to appear for Jnturv1ﬂm at

their owun uumemue¢ and  no o TAZDD S will  bae adm\*"xhlﬂ Thp s
. ”», o : .

candidates Wikl have to make their own arcangement for  boardis ﬂ'

and lodging at the place of Leste— . N

AR o ' : S T
F 'ﬂ\; . ‘\ : *
$ g . b f! : : -

i :: ; o nV;//#‘ v éf:),h / JC~7'Z{‘ . 51 L :
' ' T COMMANDAMT (RECTT .Y 9; TE"H

Roil's 0DDOOZ ~ Code 1 ASDOND1 REDIRECTED 70 M/W/ 6ARN -

\ '\';\M ' " 0
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CURITY

r

Subiect: ’ Interview for the post of Sr.Field lAssistant\
(HOMEOD) . in the pay - scale of. Rs.
975~25-115@—EB~3®—166@/—(urefrevised_scalel

 EETRFTEE

®

With reference Lo vour anulicaltion for Lhe abuve posl  and
mritten test held on 20.0%.57. vou have aualitiedd in the written
tesl  and now reguired Lo 2pear in Lhe Inlerviee Lo e held  on
L2, 12,97 - at @902 hre in the Office Divieional Crganiser.S5Sn

Morth Assam  Divielon. Ward Ma. & bear DE e anglov Tezpur  Aseamn-
734001 . o :

2 Flease - bring follewing  vertificales  {in ariginal)  for -
necessery verdlfication and rebturn, : ’ '
. Educational Gualifioalion Certificales .
Certificate in suppurt of vour date of birth,
. Castle certifivale lesueg from averopriate ag-
cthority(in case SC/0BC candidates)
P Certificates in recpec!l of sportd L NCC .etc.
BN ‘Ducumentery proct of heving participated in
. various S5F activiliee
7.0 Orioinal certificate of

,{3 ]».J -

technical Qualification.

RN 20 candidates have been congidered for \Interview on
standard therefore, their interview will be subjeclt to
of 50 certificale (in eriginal)
appropriate auwthority . X

relaw >
produc tion
ol prescribed. iQQm:Efrom a..

':v/ . » :.'.‘,'...b -l.: . ) o ’ ' .*‘m
4. Mo TA/DA will be mdmlﬁﬁlhle 4uffaLLending

o 2
Lhe: Interview. A

: _COMMAMDANT (RECTT.)
T, )

S v . - . L e e a
—-rs eve amns B SOy R .
B T I R
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b Rasted iy

’ Samiron Biswasz

; 5/0 Late l\omothonath Ulswas
’ * .

" 1f NOT DELIVERED PLEASE
- RETURN TO :

1 Mo tion .
- ' Stt: Sonitp Al fldas D ’ ‘eb/, :;
: R}'(.RUITMEN.T CELL oo tic MR N ~o 7 9
S8 D éh BLOCK V (EAST) v ' - |
" CLNaURAM, NEW DELHLI0066 '

-

L . . e e - [, .
]

'56 /51‘6’ /gawc&,
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’/; Government of India
g Directorate General of Security
- ( 0/0f the Divislonhal Organiser %$<
SSB; NB&S Division, - -
& , Collegepara, Siliguri- 734401. Y

Drted. the, 25th May_1999. | v

OB DR

Oir the vecommencatlon of the D.P.C. held

at Divicionsl fogrvs., 558, Siligurdl on 25-5-99, ‘the foll~
owiiyg offilednls have suceossfully completed their trial/
vrobation poriold weeaf. Lthe dates mentioned against each :~—

STINGT T Naine ™ Date of completion
I ' : ‘ + of probation peryod.

' S/8hed .
1.  Smt. Chandra Lama, &L.D.C. ' 30-9-91.
2,  Smt. Surekha Lama, L.D.C. 12-12-97
3a  Tapas Mandal, SbFnAnéT%. - 13-5-98.
the K. Mukhopadhvay, SFA(T). 22-5-98.
5.,  Kanchan Roy, SFA(T). - 14-7-98
6.  A. Roy Choudhury, Sra(H). - 01-12-98
7 Shyamal Chalpaborty, SEFA(H). 11-12-98,
8.  Kavhong Lepcha, SFACH) | 29-11-98.
Yo o Sambhv Sandiar, SPACR). S 01-12-98.
10, T.K. Roy, SFA(H) - 01~12-98.
AT Abliteam Das, SFPACH) - 15-12~98,

12.  aAmolesh Fanigrahi; 'Pharmacist. - 30~4~98,
12 B¢ Ganeshan, Pharmacist. 09-6-98.

1. S.Ce Biswal, Pharmacest. ’ . 23-5-98.
15.. P.K« Singha, FPO 03~06~98,
16. A.K. Chanda, Pecon. 21-01~99.
17¢ S.B. Roy, L.D.C. - 01-0199
. 186 ~8mt. Indranl tha,'SFA(WIZ ) 24-03-99,
*\1947 Miss.. Kanchan Sarkar, SFA(M) 15-5-98. -
\20. Miss, Mala Das, SFA(WI) : ~28-11-97.,

(/ s ,;;-2/

-

Area Organiser . (Staff)

DISTRIBUTION :
1 .
1« The Area Organiser, SSB, DarJjeeling, Cooch Behar,
- Sikddm, Jalpaiguri, Comdt. WATS, Ranidanga for: in- .
formation and necessary action. Necessary entry in T
" the Service Book in r/o above officials may please
be made accordingly. , _
2. Tha Assistant Director (EA), SSB Directorate,
Rl BParam, New Delhi- 110066, »
i 3 PeSe to 0.0, 5SB, Siliguri. . ~
4 P.I'. of Peiscon cencerncd.




-k

.

bt X 1 <3 ‘: ' A !
. { AR ANAAN — dAelANA
. . .

Mo. 4/SbB/A4/99(3)- 1481~ 1500 .
Directorate General of Security, WY
Office of the Directgr, S3B,

Bast Block-V, R.K. Puram, .
Mew Delhl - 110906.

Dated,the 16th April, 99

i . ORDER

P e v -

L

The fo]lownna transfer and postings of e
SFA(Homeo) are macle in the Public interest with
immediate effect :-

-~ e e -—.———_—-—-—--—-—_——u—--qo-‘——-——t

S1. Namc of SFA(homeo) , Transfes red
No. From ‘ . To
S/shri o
_ 1. Mangal Singh  North Bebgal & Sikiim U.P. Division.
i . Diviaion ' '
\ 2. R.S. pawat U.P. Division Morth Bengal &
) . : - , Sikkimn Division.
; . 3: Suresh chandra  ShillongDivision H.P. Division.
y 4. Nand Lal '+ H.P. Division ' Shillong Divisidn.
+ Goleakeshwar Manipur DivisiOna*- "' MNorth Assam Divisi.
*  Sharma _ : .
Dil Bahadur Manivur Division U North Bengal & _
- ““_"“':fmﬂikuim Divisioﬁ =
\/7//\Abhj Ram Das  North Benqal & Sickim -Manipur Division.
‘ Pivisien P :
g -~ 8. Krishan Kumar Shillong Diviéion : Rajasthan & Gujrat
E ' ' ‘ Division . - ‘
‘ ' 9. Joginder Singh Rajasthan & Cujrat " . Shillong Divisinn

; . Nivision
Vo

e e T

TUOm o M e e e ok e e bm e tem e e e

2. This issues with the a*vroval of Joint_ Director(l)
e

™

. DISTRIBUTION:-

“,R;K ?-uram Mew Delhi.

2. Divisional Organisers, NB&S, UP,”; Shilleng, HP, Manipur

‘NA, R&G. The place of postlng 1n ithe " concerned Divisien
umy be intimated by the ivisionai? ﬁrqaniaers conﬂernc
under intimation to this Dirvctorate . .

3. Medical Supdt, S3B. Dlrectorate
4. S.0. (n4) Folder.

5. Office order file.
44,»1
o e ’Jg

l."Diréctor of Accounté Pabinet'Sectg
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/‘35 ' lemm/mn-zs/sv-ge/ 78
Directorate General of Security

office of the D,0.A.P,Divisien,
Khathing Hills, Itanagar, ’

Dated: Itanagar the 2} March/98
ORANDU

Congequent upen salection for appointment as
Senior Fleld Assistant(Hemes) on "transfer basis" in the
scale of R8¢975~25-1150~EB~30~1660/~(pre~revised) vide
SSB Dte's Memo N©,6/SSB/A«4/92(9)=II1-1203~05 dated
20/2/98, shri samiren Blawas, Const(GD) is-posted teo
SAO's office Miae-under Khonsa Area of A.P,Division te

the pest of S,.,F.,A,(Homea) from the date of jeining the
peste ‘

23 The terms and cenditions of 'Transfer' will be
ag under - -

(1) The seniority of SFA(Homeo)will be as per merit
drawn by the Selection Board., :

(11) His pay will be fixed as per rules applicable and
instructions issued by the Govt.frem time to time.

(114) He will be on /probation for a peried of two years
as per SSB(Homeopathy)Service Rules 1992 from the
date they assume charge, which may be extended or
curtailed at the discretioen ef the competent
authority as per SSB(Homeo)Service Rules,

(1v) He will be required teo underge training courses

prescribed for SFA(Homeo)by the departmental frem
time to time, -

38 If shri samiren Biswas, Const(GD) of GC:SSBiRani-
danga aaéepts the post 6f S.F.A,(Hemeo) en the terms and
conditions mentioned in para-2 abeve he sheuld, after com-
pletion of all formalities viz, submission of technical
resignatien, obtaining ne demand certificate eta,, report
to the Sub-Area Organiser:SSBiMiae under Khonsa Areay He
should submnit a written aceeptance of post for-4Esui

formal order in this reégards,

. 12409 .
To ' DIV .HQR [TANAGAR
/
k//gg;i samiron Blswas, Const(GD)
C/Owcmmmandant, G.CesS8B1RANIAanga - - ¢;?;%7
P.OMatigarah, DisttzDarjeeling%w.B.) \:g

Copy toi=~

1{ = The AssttiDirector(EA)SSB Dte, New-Delhi-66 for
favour of information wirsti Dte's Memo Ne;6/SSB/
A-4/92(9)~I1I~1203-05 &t.20/2/98.

2@ The commandant, G.C.SSBiRanidanga. -for information
and necessary action. It is requested that in case
Shri Biswas, Const. adcepts the offer of the above
cited terms and conditions after technical resigna-
tion from the present post(for administrative
reasons) the same may be incorporated in the Service

Book and sent to this office for further necessary
agtion, : ,

3. The Area Organiser:SSBiKhonsa-for informatlien and
necessary action, It is requested that copy of
written acceptanga of terms dnd conditions/Techndi-
cal resignation/joining report etc¢.may pleass be

contd, 24 ¢

/‘(/f\:’\.,/é’kﬂff WA AL w _j_‘ Eye Ao
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forwarded to this m££1ca of joining the -  .¢?

concerned place of pesting: fcr iaeue of formal
appointmant wrdern S

The M, 0 (#)Divi.Ha, A .P.Diviaion.»Ibénagar -
for Ainfox Mdtiﬁn.' ' P

Personal fila.

.72%{4290ﬁf§¥5ﬂ&é@0~
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) | No. I1/C/5/Wol-v)/ \0OR-QY .

Office of the Commandant
“Group Centre SSB Ranidanga
Pont 1 Matignra (734420)
Dist Darjﬁeljng (w ie)

Dated, the Ogt_h Apr ‘o8,

 MEMORANDUM

Subject s APPOINTMENT TO YHE POST OF SFA . (HOMEO)
o ON_"TRANSFER BASIS'

, . No. 8176358 ConsL/GD Samiran Biswas may refer to
Divisional HQy Itanagar Memo. No. NGE/E-26/97-98/78 dated
27.3.98 . regarding his selection and appointmént to the
post of SFA (Homeo) on "transfer basis“

2 If No. 8176358 Const/GD Samiran Biswas accépts

the post of SFA (Homeo) on the terms and conditons
mentioned in Para 2 of. above memo, he:should submit - :
technical resignation from the post of Const/GD. specifying
the date of Technlcal’ Resilgnation to join the post of

SFA (Homeo) _

Offg. Comman;L t
Group Centre SSB Ranidanga

'D' Company
GC ‘SSB Ranidanga

To 4 ‘ ' . .
V)ﬁﬁé; Samiran.Biswas (Cct/GD)

Copy _to :-
The Coy. Commander X " :
" 'D' Company X TFor information.

GC SSB Ranidanga X

Offg. Commandant
Group Centre SSB Ranidanga
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| Annexure-2

Confidential

No. 38/SSB/A-4/98(1)-880
! Directorate general of Security
‘? Office of the Directorate SSB,
| _ New Delhi-11006

. Dated the 4" March, 1999

MEMORANDUM

“Sub : 10% cut in the staff strength of SSB.

: In response to Ministry of Finance (Department of Expenditure) U.O. No. 7(7)
E .coord/92 dated 4.3.1997 sent under Cabinet Secretariat U.O. No. A-11011/17/97-
DO 1-676 dated 30.12.1997, a proposal was sent to Cabinet Secretariat in May, 1998.,
%:skgng exemption from the purview of 10% cut in staff strength of SSB Organisation on
the grounds that all posts sanctioned in SSB are operational in nature and surrender of
ény' post would deprive the units concerned of the services of such efficiency of the
organrsatlon but Cabinet Secretariat did not agree to our proposal and insisted upon
to |dentrfy 10 % posts of sanctioned strength for surrender. Comply with the Gowt.
orders to identify posts, which could be surrendered under 10% cut, a review has been
Undertaken at SSB Directorate keeping in view the operational efficiency of the
qrgamsatlon. Taking all aspects into consideration, a proposal was sent to Cabinet
Secretariat recommending 590 posts in various ranks for surrender as shown in the
énciesed Annexure’A’.

2“ Since 590 posts as shown in the Annexure have already been recommended

for surrender all units are requested not to fill up the existing vacant posts and also
those filled posts, which are likely to fall vacant due to retirement, resignation, death
etc. in the near future.

3 This issued with the approval of Joint Director (A),

Elncﬂo - As above

Sd/- lllegible 3.3.89

: (N.C. Bhattacharjee)
! Assistant Director (EA.I)

il

L Y P
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i;!. .o The DOS : HP/UP/AP/NB/SB/R&H/J&K/ShilIong.

2I The DIGs : Haflong/Sarahan/FA Gwalidam/TC Salonibari
The Comdt. WATG Jammu/Ranidanga/Kashipur.

No. 38/SSB/A-4/98(1)

‘* opy alongwith a copy of Annexure ‘A’ is forwarded to -

“@—" e

_2_

1. The DIG (Trg) SSB Dte.

3 0000000

Memo No. 2988-11 ' Dated 4.3.999

(gopy to: ,

1 The Comdts : GC Bongaigaon/  for information
] ‘ GC D/Nagar please.

2'. The Aos X TZP/TSK/NLP/NK/KJR

3' The Comdt. WATS D/Nagar.

.

W,

Sd/-
Assistant Director

Sd/- lllegible

TEZPUR

e

SECTION OFFICER
SSB NORTH ASSAM DIVISION,
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'_13.- TFOAE

'i'la.' Suaepar/Saraiuala.'

“18,:DFO (lnatructor). ?*"
" 18, TAFQ (Instructor) .

31,5 8104
L 32.08.0, (Homoeo)

'.33..ﬂopof

x>
”_ﬁﬁgﬁﬂ o
el IR e
N ' ' S
& %% - A ANNEXURE "A'
¥, total:sanctibned strangth of Area ~ glde =~-- 6,800 posts ' ‘«
s (Gazottod and Mon- Gazetted) P ‘ C \
"2 Po*ts'proposod for-surrunder under C e 7--;‘5.90' posts *
|- 10o out in sanotlonod atrongth - TR ' N
A ‘ B

DFTA]LS OF. posrs PROPOSED FOR SURRENDER .g.-f

-

1. .DlG?k(PublicICy ) -%. " "SSB Dta., v
_2.~ Dy FDireskor Acoounts) SSB Dte..* A
3 " A0/Conmandant.’ - l} , QATS Jummu ) Fj.°
SAD/Coy Cosamander '’ -~ °  WATS JAK, Kashipur. & Ranidanga
i CO/lnquotor‘ L ., WATS JLK, Kashipur & Ranldnnga
. g VB0, i " UATS Ranldanga” :
.1. SN UATS JLK | and. Kn:hipuv'

LA

QO 3O ™ W e ™

B AcoounLants‘ e o WATS JuK,Rashipuriand Ranidanga ' v
-9, Assistant L C T UATS Jammu il !
10. “U.D.Cs AR g UATS Janxu, l Ranldangn L1 UATS K/pur.d

1\ S L.D.Cs

- UATS ‘Jaanu, 1" Ranidanga & 1 WATS K/pur.d
Stano Grd -lll,..”

1

3

3

1

1

1

J

4

UATS Jamau, 1 Ranldanga L 1 WATS K/pur.d 2

HATS Jannu 1 Ranidanga & 1 HATS K/Pur.6 8

WATS Jasmu,2 Ranidanga.k 2 WATS K/pur.8 8

“UATS Jumau,2 Ranidanga & 2 HATS K/pur.6 6

16, CLAFO() Dorer .0 WATS Jumau,iRanidanga & WATS Kashipur.3 3
'1?.‘ SFALM 4‘2&“ e ! " WATS. Juasay, Ranidanga & WATS Kashipur.3 3 .

‘ 4

5

1

2

5

6

6

3

3

2

1

1

A

Drlvorr“‘fﬁﬁﬁ-.‘~

PR I Ny . g X

WATS Juauu,1 Ranidanga & 1. WATS K/pur.4

UATS Jauwau,2 Ranidanga & .2 Kashipur. 8

WATS Junwu,3 Ranidanga & 3 Kashlpur 11 1
RATS Ranfdanga ‘ ) 2

UATS Jagmu, U 2 Kaghipur. B

HATS Juanuy, 2 Ranidanga, 1 Rashipur

20, 'SFA*(Instructor) f
21, Haik'Cook. .
22,  Cooka J
23. MNaid=Servants .
24, Vakersan [ . o
25, ‘Waghersan " ' 7 Y
26, - Lab,i Tash, » b
27. Pharmachiszt. - 3
20, . APD(Armouraer) -
8."i HT 'Cleanars:
-30. Storekeeper,w

)
UATS Jugau,i2.Ranidanga, 2 Kashlpur. -6
WATS Jumnu, 4 Ranidanga, t Kashipur. 3
UATS Junuu.;& Ranldanga, 1 Kashlpur. 3
WATS Jummu, % Ranidanga, 1 Kashipur. 3

2
1
1
1

o

Tk e L N WO AN

"PATS Ranidanga, < Kasqlpur.g
UATS Ranxdangax A
. BATS Jaauu

5SB Dte. ' ;
_-npP,UP, AP, ﬂA NB Shillong.ﬂanipur J&K

} RS and R&G 1 in each Dlvisional Hqrs. v g -
&Honoeo)., DR ug | 10 - 10

(Honoeo)”:

:-l-.—

] 3 AFO. (Homoea) /) ,-5Entiro Unit o('SSB. e ,’ .- 48 - . 4B
5 35.“‘SFA§{(Houoeo) / g A 89 81 0
36.: Paons LY .- 8 WATS: Ranldnnga 3 Xashlpur ‘ ' .

1- .uh"“« K o 12 taah tn Diviglon Hges. Ui, HP W HAD 47 A7 :
©37. -Clioukidarg . " Entire Unlt:of S8B . ' < 128 120 i
36, Malll .o 3 7C Farldabad - v 3 3 -
;;"39..,Group Loaders 3 in A.P. Division .43 32 1
o 40.,55FA<FF) ;L Entire’ cadre- of:Fire Fighting ... - 17 - 17 -
AL T RNEER) i Y. sanctionod tor>1C. Saharan, Hatlong 66 66 %

. 42 FA® (FF)Driversl fﬁ' ©_and CSDW Bhopal. ; o 17 11 6
R 43. " SFA(Black-smith) < . .- §SB Dte.- i o T e 1 - t
"FA-(Blook- sulth)., ' " $SB Dto. R 1 - )

i i Lt ' ) ) e e e e 0 40 42 o e o 50 P S o s o B O 4m o o o B e e e
E -“-*:$- a . - ' _TOTAL 590 481 103
ANR/ESt/B.C.D : e

R N

{{. 'E.;' P . Y 'j TR . ) T
R R . . 6?4F<§?T;?r.~fq“%}¥§ ~ | (:j é{; 1

U VRS



Annexure-3

No. 4/SSB/A4/99(2)-3390-3455
Directorate General of security
Office of the Director, SSB,
East Block-V, R.K.Puram
New Delhi-1100686.

MEMORANDUM )
Dated 22.7.99

“Sub : ADJUSTMENT OF SURPLUS PERSONNEL UNDER TEN
PERCENT CUT IMPOSED BY CENTRAL GOVERNMENT.

All posts of SFA (Homeo), AFO (Homeo) and DFA(Homeo) have been
sUrrendered under the 10% cut imposed by the Central Govt. order to adjust the

mcumbents working on these posts and/or who are interested to revert to their parent

Gloup Centres, a list of GC personnel selected for appointment on transfer basis as
SFA (H) is enclosed with the direction to :-

a)!: forward vacancy of Constable (GD)

! List of personnel recruited with them/junior to them got prometion to hig‘her rank
! with date.

c)j Their position (individual wise) in the GC but for their selection/appointment to
the post of SFA (H).

d)i Whether these personnel can be adjusted in GC on their reversion to the parent

cadre.

2i The SFAs(H), who will give inwriting their willingness without claim of seniority
ov]er those constables (GD) of the GC who were junior to them in the inter se seniority
of Constables but promoted as Head constables (GD) may be considered for reversion
as Cdnstable if vacancies in the GC are availabl_e. This exercise may be considered
on‘Ily after the above information is available and the pros and cons of the proposal is

examined in greater details.




E | o

3; ig] The above details should reach this directorate on or before 31 July, 1999,
Names of personnel if any left out may also be intimated quoting SSB Directorate

| ! reﬁerencé vide which selection to SFA (H) conveyed.

. , Sd/- lllegible
!ii (S.S.Bora)
| JOINT DEPUTY DIRECTOR (EA)
Nc 1/1/POST-SURPLUS/99(1)/2094-55 | Dated 6.8.99
C(J% py to :

The SAO Tezpur/Mangaldoi for information and necessary action please. The written -

wiilfllingness for the officials may be obtained and send early to this office for onward
: squission to Higher Har.
/ Sd/- lllegible 6.8.99
Area Organiser, SSB
Tezpur

i
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lof }iSSB (Excluding Battalion side) and SFF, President is pleased to abolish 590 posts
in SSB as indicated in Annexure-| and 870 posts in SFA as shown in Annexure-il.

/43/

| Annexure-4
i No. A. 11011011/17/97-DO-I-148
GOVERNMENT OF INDIA
CABINET SECRETARIAT
BIKANER HOUSE ANNEXE
SHAHJAHAN ROAD,

NEW DELHI THE 20 MAY 1999
ORDER

\
\
t

In terms of Government directive for 10% cut in the sanctioned strength of posts

So far abolition of posts in SSB is concerned, total number of 103 posts as

shown under col. 6 of the Annexure-! are abolished with immediate effect. The posts
;shbwn under Col.5 of the Annexure(total 487 posts) which are at present filled up will

abolished automatically on their falling vacant due to promotion, transfer,

ret ;irement, death etc. of the incumbent holding the post.

As regards abolition of posts in SFF, 35 posts have already been abolished vide

jier No. A 49011/96/98-DO-|, dated 11.08.97. Therefore, actual 835 posts as
indicated under Col. 6 against SI. No. 1 to 5 in the Annexure-ll shall be abolished with

im
ti
|

Bl

! 6l

mediate effect.

| 4] Ihis issued with the concurrence of Ministry of Finance (Expenditure) vide UO No.
(WE Coord/02 dated 22.04.99.

Sd/- lllegible

(MUKUL CHATTERJEE)
Deputy Secretary to the Govt. of India

Copyto:

| 1 Director, SSB,

| ZL IG, SFF,

b 3 Joint Director (P&C), Coord. Cell.
4" Deputy Secretary (F/S).
5/  DO-Ii(S) through Director (SR).

Guard File.
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. : Annexure-5
No.4/SSB/A-4/99(11)-6113-61
Directorate General of Security
Office of the Director, 3B, East Block-V
R.K.Puram, New Delhi-110066
Dated :- 29.11.99

MEMORANDUM

Adjustment of surplus personnel under 10% cut imposed by the

Central Govt. in respect of Homeopathy cadre.

Since the complete para-Homeopéthy'Cadre in this Organisation have
gen surrendered under 10% imposed by Central Govt,, therefore there is no future

b
avenues of promotion for SFA (Homoeo) to the higher rank in this Organisation.

|
.On seeing darkness of their future prospects, competent authority

H s decided to allow the willing persons to repatriate their parent Group Centre.

,,
f In view of the above, it is requested that option from willing SFA

(?l-iomoeo) may be obtained for reversion to their parent cadre and may be forwarded
fo the concerned Group Centre. Matter may be finalised at your end under intimation
,‘,f‘o the Directorate. Those who would like to continue in the Homeo Cadre will be

I
b
‘allowed to continue as such till they are wasted out. List of SFA (Homoeo) showing

g
[y

“ﬂtheir'parent G.Cs/Units as enclosed for necessary action.

This issue with the approval of the Director, SSB.

14,
| Enclo : As above
Sd/-
Joint Deputy Director (TA)
| To
1. The D.O.s HP/UP/AP/HA/NB & S/SB/J SK/R&G/M & N/Shillong.

2. All concerned

Dated 15" December,

Memo No. 13352-56
21.12.99

LN



|
Copy to
ThellArea Organisers, SSB Tezpur/Kokrajhar/N.Lakhimpur/North Kamrup/Tinsukia for
information and necessary action please.

Sd/-

‘ Section Officer

' _ North Assam Division

Jia Tezpur
No. 3355-56 Date 21/12/99

Copy to

The jSub-Area Organiser, SSB, Tezpur, Mangaldoi -for information and necessary
action please.

' sdl-

Area iOrganiser, SSB
Tezpur.
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rendelued surplus due to abolition of the Homeopathy cadre has been considered. The
}(Homeo) were appomted to the post on transfer basis from amongst the

(GD)/Fas etc. who had done Homeopathy Course. It is observed that

ost‘all the incumbents of the post of SFA (Homeo) have on an average 15 to 25

rvice left till the age of superannuation. As such in the larger public

|rtte|re*:7| it has been decided to transfer them back to their parent units/cadre. In order

t the decision , D.G. SSB has issued the following instructions -
On their re-transfer to their parent Cadre, as constables/FAs as the case

may be, the SFAs(H) will regain their seWove their immediate

juniors with consequential benefits. The{r will be held against the

vacancies are not available, they may be adjusted against other vacant

——

posts under GFR-77. If their immediate juniors have been already
—t—

promoted to the higher rank(s) these officials will be put through the

N—

required training course(s) so that they are promoted to the relevant

rank(s) against available vacancies adjusted under GFR-77.

«;-?

(| -1
|
' Annexure-6
No. 4/SSB/A-4/7001(2)

; ' Government of india

. Ministry of Home Affairs

- Office of the D.G., SSB,

‘ | East Block-V, R.K.Puram

. New Delhi-110066.

] Dated the 5.7.01

‘ MEMORANDUM
St}‘:bjgct ¢ Adjustment of Surplus Para-Homoeopathy — Staff in their parent

| . units.

1 | As you are aware, the entire Homoeopathy Cadre has been abolished by
the cabinet Secretariat vide their order No. A-11011/17/87-DO-1-448 dated 20.5. 1999
under| 10% cut with the direction that filled Up posts will be abolished automatically on ] ,
thelr fallmg vacant due to promotion, transfer, retirement, death etc. of the incumbents
holdmg the posts.

2. ’The matter regarding adjustment of the 79 SFAs homoeo) who have been

’



.
S

i)

_ 5D- G\

The pay drawn by the SFA(s) (Homeo) immediately before their re-
transfer to their parent Units/Cadre, shall be protected and adjusted
against the future increments. If required by issue of specific orders.

_ -
In view of (ii) above if any one of these 79 SFAs (Homeo) happen to

draw salary more than his immediate senior(s), the latter cannot claim
parity with him.
In case an SFAs(Homeo) desires to opt for voluntary retirement, in the
event of his having rendered the qualifying service for petition etc, he
should tender 3 months irrevocable notice for voluntary retirement
immediately and allowed to proceed on voluntary retirement from the
rank of S.F.A.s(Homeo).
A list containing names and other relevant particulars of the 79 SFAs
(Homeo) is enclosed.
The DG, SSB, has desired that follow up action on the above lines
should be taken by the concerned Commandants by 31% July, 2001
positively. The D.O.s/D.1.Gs will send information to this Hqrs about the
action taken, by 15.8.2001.
This has the approval of D.G., SSB.
Enclo : As above

Sd/- liegible

(N.C. Joshi)
Inspector General (Pers)”

/ﬁ’”ﬁ

~
/

e

.
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No. NGE/E-26/2001/143

Government of india,
Ministry of Home Affairs,

Annexure-7

Office of the Divisional Organiser,

SSB, A.P. Division, ltanagar

Dated : Itanagar the 12" July/2001

DRAFT

In pursuance to Director general sSB, New-Delhi Memo No. 4/SSB/A-4/2001

(2):1982-2032 dated 5" July/2001, the following SFA(Homeo), who were appointed to
the post on transfer basis from amongst the Constable (GD)/FAs efc., have been
transferred back to their parent units/cadres as shown against each Wlth immediate
effect not later than 31% July, 2001 in view of rendered surplus due to abolition of the

Hoemopathy Cadre.
|
Sii Name & Designation Present place of|Unit to where | Remark
No. posting transferred
1° | S.K.Roy, SFA (H) Divi.Hg A.P. ltanagar | G.C. Haflong
2 A.C Kalita —do- SAQ office Bomdila | G.C.Bongaigaon
3" | Ramesh Chand —do- | SAO Office Seppa G.C. Dharampur
4 Virendra Singh ~do- SAO office Zero G.C. Chamma
5, Rabindar Joshi SAO Office Palin G.C. Aimora
6 ° | Sanjiv Singh -do SAO Office Along G.C. Sapri
7 A K. Nirala —do- SAO Office | G.C. Basar
) Yingkiong
18, K.P. Powdel —do- AQ Office Tezu G.C. Basar
19 Ashwani Kumar —do- SAQ Ofice Khonsa G.C. Shamshi
10 | S.Biswas —do- SAQ Ofice Miao G.C. Ranidanga
11 | V.S.Rawat —do- Divl.Hg. AP itanagar | G.C.Srinagar
12 | Dinanath Sarma —do- | SAO, Roing G.C. Ghitorni
| 13 | Jeevan Lal —do- SAO office Longding | G.C. Sapri
14 | Mast Ram —do- SAO office Jang G.C.Shamshi
15 || Khom Chand —do- SAO office | G.C. Dharmapur
| CHowkham
1186 Ranjeet Singh —do- SAOQ office Daporijo | G.C.Dharmapur
117 || Hemant Kumar —do- SAC Office | G.C.Dharmapur
Passighat
Sd/- lllegible
AREA ORGANISER

DIVL. HQ. SSB, ITANAGAR

o

o
oo
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. |Distribution
; ‘1 . The Inspector General (pers), SSB, HQ, New Delhi for kin_d formation.
| 2. The Director of accounts, Cab. Sett., New Delhi-110066.
i 3. The Comdts., G.C.S, SSB, Haflong/Bongaigaon, Dharampur, Chamma, Almora.
| 11,4. The Area organisers, SSB, Bomdila/Ziro/Along/Tezu/Khonsa for information
' “ and necessary action.
15 The Medical Officer (Homeo), Divl., Hq. itanagar for information and N/A.
1 _
. |6.  The Accounts Officer, Divl. Hg, Itanagar -do-.
1 b
7. Personnel concerned, 8, PA to AO(s) & Personal file.
|
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APPLICATIIN NoO, 1#~H oF 200(
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Order «f the Triburgl

i

25.7.0;. Heard Mr.a.Roy, learned coungel
for the applicant, E
The application is admitted,
call for the records, |
Issue notjce on the respondentg
' to show cause ag to vhy t:.ho interim
order,as prayed for, shall not be grae-
nted, returnable by two weeks,
- ’ } Meanwhile tha status quo will
| | { be maintained t11% the returnape date,
! " List on 20.8.2001 for order,
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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL
GUWQHQTIiBENCH » GUWAHATI
0.4 NO. 282 OF 2001
Shri Abhiram Das and others ..... Applicants.
Vs,

Union of India and others  ......x Respondents

IN THE MATTER OF -

!

Written Statements submitted by the respondents

The respondents beg to submit the written statement

-as’ follows -

1. That with regard to para - 1, the
respondent beg to étate that the entire Homoeopathy
cadre -has been surrendered by the Government under

1.0% cut vide Cab. Sectt. Order NO .

A-11-11/17/97/D0~1-448 dated 20.05.99 (copy placad

at R-1). Aas the incumbents of the post of

sFA(Homoeo) were appointed from the combatised GD

cadre/FAé,A the Director General, S5B has taken

Itanagar
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- - (2) e

decision to utilised the surplus SFAs (Homoeo) by
re-transfer to SSB Battalions/Units giving them all
financial benefits as mentioned in the ' memo. dtd.

05.07.2001. In ‘the interest of the Government

( copy placed as R - II ).

2. o That with regard tc para - 2 and 3,4.1

and 4.2 the respondents beg to offer no comments.

3. ' That with regard to the paras 4.3 to 4.7

the respondents beg to state that the petitioners

were Constables/Field‘Assistants and. have dndergone
hoﬁoeopathy course for a duration of one month,
organiseq by SSB and were appointed as Senior Field
Assistant (Homéeo) on transfer basis. The entire
Homoeopathic cadre in 558 was surrendered by the
competent ' authority in view of 10% cut imposed by
the- Government. The éentral Gévgrnment abolished
all the posts of Homoeopathy Cadre in SSB belonging
to various posts.‘ In order to utilise the services

of these Senior Field Assistants (Homoeb) in 858 and

&>
%
n'‘ser AN

Divisianal O:

SSB A.P. Livision

lanagar
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to protect theirvsarvice intereéts by not declaring
thém as surplus, the competent authority has decided
their re~mergér in 858 Group Centres from where they
were taken initially for appointment to the post of
- Senior Field Assistants(Homoso) on transfer basis.
The petitionérs were basically trained
Constables/LNKs prior to their appointment as Senior
Field Assistants. The decision for re-merger of
sFras  (Homoeo) has been taken in larger public
interest to wutilise their services in SSB‘ Group
Centres. The petitioneks were allowed to maintain
their original seniority in the Group Centres above
their immediate juniors and their pay and allowances
have also been protected. After the rewtranéfer the
petitioners will héve éame promotional avenues in
the GD cadre as were availaﬁle to  them before
joining the post of Senior Field Assistants

(Homoeo) .
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4. That with regard to Para - 4.8 the

respondents beg to state that in view of . the

position stated in Para-4 above, the allegation of

‘

illegél arbitrary and malafide are denied. As there
areg no equivalent posts available on oivil side to
accommodate the surplus 79 Senior Field Assistants
(Homoeo). It was decided to re-transfer them to thé
post’.of,WConstable(GD)/Field Assistant which they
were hol&ing immediately before‘transfeh té the post
of Senior Field Assistant (Homoeo) in the intaresf

of Government as well in the interest of the

individual.

5. | That ~with regard to para - 4.9 the
respondents .beg to $ta£e that since Homoeopathy
Cadre has been abolished under the 10% cut it was
decided tﬁat the services of the incumbents be
utilised in the 6B GCs as it would not have been
in the interest of the individual to declare them

suﬁplué. However,it will not be possible for the

ltanagar
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department to keep them idle without any productive

" work and pay them the salary. The decision taken

for their re-transfer in the larger public interest
and also in the interest of the individuals. In
light of the above submission it is prayed that the

writ petition be dismissed.

As per Cabinet Secretariat Order No.A-
110;1/1?97~DO~I~448 dated 20,05,1999, it‘ is not
only the Para-Homoeo Cadre but the post of other

Cadres have also been surrendered under 10% cut.

S

6. ‘That with regard to Para - 5, the

respondents beg to state that in view of position
stated in the foregoing paras the 0A is not

maintainable, hence liable to be dismissed.

7. . That with regard to Para - 6 & 7 the

re3pondént3 beg to offer no comments.

SSB A.P. L vision

Itanagar

-
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8. "That with regard to Para - 8, the
respondents beg to state ihat in the light of the
above submission it is prayed that the writ petition
be dismissed.

9. That with regard to Para-9, the
respondents beg to state that the impleméntatioﬁ of
Order dated 5.7.01, ‘has already been heid in

abeyance till further orders.

VERIFICATION

I, Shri M.L Chaudhuri, presently working as

Divisional Organiser, SSB being duly authorised and

competent to sign this wverification, do hereby

solemnly affirm and state that the statements made

in Para 1,2,4,6 & 7 are true to my knowlegde and
belief, those made in Para 3,5 & 8 beign mafter of
records are true to my information derived therefrom
and the rest are my humble submission before this
Hon’ble Tribunal. I have 'not' suppressed any

material facts.

And I sign this verification on this 2674

day of September, 2001 at Itanagar.

DECLARANE
Divisionzl Cicl
§SB A.P. {..vislod
ltanagar
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